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DEATH OF SHRI PRABHAKARAN 
THAMPAN

Mr. Speaker: I have to inform the 
House of the sad demise of Shri Pra- 
bhakaran Thaxnpan, who died on the 
28th May, 1957, in Coimbatore. He 
was a Member of the old Central 
Legislative Assembly.

I am sure the House will join with 
me in conveying our condolences to 
his family. Hie House may kindly 
stand in silence for a minute to 
express its sorrow.
(The Members then stood in silence 

for a minute).

MOTION FOR ADJOURNMENT
Satyagraha compaign in  Chandigarh

Mr. Speaker: I have received notice 
of an adjournment motion tabled by 
Shri Vajpayee. It reads :

“Hie failure of the Union Gov­
ernment in solving the language 
issue in the Punjab resulting in 
the starting of satyagraha cam­
paign by the Arya Samaj in 
Chandiguh since the 30th May” .

How is this the responsibility of the 
Central Government?
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Mr. Speaker: May I know what the 
hon. Home Minister has to say?
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Shri Vajpnyee: May I make a su b­

mission?
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ft « f t r  *  *nr*rtcrr * t»t t  t t  

jprst nt s?*rnrs 
» r « r r c f h  « r rs r  < nrrc  *  f o r f a  |  fa? 

nrnPmwt qrt

Mr. Speaker: So far as an adjourn­
ment motion is concerned, first of all, 
I must be satisfied before 1 give my 
consent Then 25 or 50 Members, as 
the case may be, will Tise in their 
seats Thereafter, it will be taken 
up for discussion This is not the 
time for such discussion All that I 
wanted to know was whether pnma 
facte there was any default on the 
part of the Central Government here 
If there was, I would certainly allow 
the adjournment motion But I do 
not find that there is any responsibi­
lity of the Central Government 
which they have not discharged in this 
case Therefore, I am not called upon 
to give my consent to this adjourn­
ment motion

PAPERS LAID ON THE TABLE
Third A n n u a l R eport or th e  O rgani­

sa tion  and M ethods D ivision

The Prime Minister and Minister of 
External Affairs: (Shri Jawaharlai 
Nehru): I beg to lay on the Table 
a copy of the Third Annual Report 
(1956-57) of the Organisation and 
Methods Division [Placed m 
Library See No S-76/57 ]

R eport or A d m in is tr a te  V ig ilan ce 
D ivision

The Minister of Home Affairs 
(Pandit G. B. Pant): Sir, I beg to lay 
on the Table a copy of the Report of 
the Administrative Vigilance Division 
for the year ending 31st March, 1957. 
[Placed in Library See No S-77/ 
57]

Notifications under Mines and 
Minerals (Regulation and Deve­

lopment) A ct

The Minister o f Steel, M ian and 
Fuel (Sardar Swaraa Singh): Sir, on

behalf of Shn Keshava Deva Mala- 
viya, I beg to lay on the Table, under 
section 10 of the Mines and Minerals 
(Regulation and Development) Act, 
1948, a copy of each of the following 
Notifications

(1) Notification No SR O . 1891,
dated the 25th May, 1957 
making certain further
amendment to the Mineral 
Concession Rules, 1949,

(2) Notification No SR O . 1692,
dated the 25th May, 1957 
making certain further
amendments to the Mineral 
Concession Rules, 1949

(3) Notification No SR O  1693,
dated the 25th May, 
1957 making certain amend­
ment to the Mining Leases 
(Modification of Terms)
Rules, 1956

(4) Notifications No S R O  1694,
dated the 25th May, 195/ 
making certain further
amendments to the Mineral 
Concession Rules, 1949 
[Placed tn Library See 
No S-78/57 ]

A mendment to P ublic Debt R ules

The Deputy Minister of Finance 
(Shrl B R. Shagal). Sir, I beg to 
lay on the Table, under sub-section
(3) of section 28 of the Public Debt 
Act, 1944, a copy of the Notification 
No SR O  1288, dated the 27th April, 
1957, together with the Explanatory 
Note, making certain amendment to 
the Public Debt Rules, 1946 [Placed 
tn Library See No S-79/57]

Directions issued by the Speaker 
UNDER THE RULES Or PROCEDURE

Sardar Hukam Singh (Bhatinda): 
Sir, I beg to lay on the Table a copy 
each of Directions Nos 71A and IMA 
issued by the Speaker under the 
Rules of Procedure and Conduct at 
Business in Lok Sabha [Placed in 
Library See No S-80/57 ]




